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aer ORDER
PER BEMCH:-

This Revenue’s appeal for assessment year 2013-14 arises against the
Commissioner of Income Tax (Appeals)-Shillong’s order dated 01.11.2016
passed in case No0.Shill-333/2015-16 involving proceedings u/s 143(3) of the
Income Tax Act, 1961; in short ‘the Act’.

Case called twice. None appears at the assessee’s behest. Heard

learned departmental representative.

2. Learned departmental representative invites our attention to
assessee’s sole substantive grievance correctness of both the lower
authorities’ denying 80IC deduction of %4,05,30,110/- in both the lower
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proceedings. We notice at the outset that the CIT(A) has passed his lower
appellate order ex parte whilst affirming the Assessing Officer's action
making the impugned disallowance / addition of ¥4,05,30,110/-. Learned
departmental representative fails to dispute that neither there is any
indication about the actual service of the last hearing notice in lower
appellate proceedings nor is there any adjudication on merits as
contemplated u/s. 250(6) of the Act. We therefore restore the assessee’s
substantive ground back to the CIT(A) for afresh adjudication on merits after

affording three effective opportunities of hearing to the taxpayer.

3. This assessee’s appeal is allowed for statistical purposes

Order pronounced in the open court _18/12/2019

Sd/- Sd/-
(A.L.Saini) (S.S.Godara)
(Accountant Member) Judicial Member)
Kolkata,
*Dkp

feation:- 18/12/2019 &I/
ameer Y gfafaf 3T / Copy of Order Forwarded to:-
1. 3rdremii/Appellant-ACIT, Circle-Shillong, M.G.Road, Aayakar Bhawan, Shillong

2. 9cgdt /Respondent-Lafarge Umiam Mining Pvt. Ltd., HotelPolo Towers, Oakland
Road, Shillong-793001
3. HefdT 3T T GFd / Concerned CIT  Guahati

4. 3THY Y- 37T / CIT (A)  Shillong
5. faamef gfafafer, 3maet il 31f9auT, / DR, ITAT, Guahati
6. IS WISeT / Guard file.

By order/3Ter ¥,

[True Copy/
Sr. Private Secretary, Head of
Office/DDO

I AT HHIT,
AR |



